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Misc.(Crl) Case No. 451/2021 

O R D E R 

 

06-12-2021 

This is an application u/s 438 Cr.P.C. filed by accused/petitioner 

Chinmoy Choudhury seeking pre-arrest bail in connection with Tezpur P.S. 

Case No. 2499/2021 corresponding to G.R. Case No. 4025/2021 u/s 

406/420/34 IPC. 

I have heard the learned lawyers appearing for both sides and also 

gone through the contents of the case diary received today. 

In this context it is to be noted that this court vide order dated 23-

11-2021 granted interim pre-arrest bail to accused/petitioner. 

The allegation in the FIR is that in the month of June, 2017 informant 

purchased the vehicle Bolero Pickup bearing Registration No. AS12-AC-7795 

by taking a loan from Mahindra Finance and regularly repaid the loan. In the 

month of June this year informant received a call from the company official 

that company offering a scheme named “Restructure” whereby the 

installment paid by informant will be reduced accordingly visited the office of 

company and after deliberation he was asked to sign 4 black cheque and 

accordingly he issued 4 blank cheque in favour of the company. 

Subsequently, when he did not receive any response from company he 

visited the office of company in the month of September and wanted to 

know about the scheme. But, in the meantime, his pendency of EMI has 

been increased. Then, he asked to return the cheque but he was informed 

that all the cheques were lost. Hence, this case has been filed doubting that 

the company may misuse those blank cheques against him. 

On careful consideration of the contents of the case diary, it 

transpires that the person who received the cheque has been released by 

the company and cheques were kept in the office almirah. However, so far 

investigation made it reveals that the cheques issued by the informant had 

not yet been misused or encashed. Since, it is apparent from case diary that 

company personnel admitted of receiving the cheques it is the responsibility 

of company to protect the informant from misuse of those cheques. 
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Situated thus, it is apparent that so far there is no prove of misusing 

the blank cheques issued by informant in favour of the company. Therefore, 

the interim bail granted to accused/petitioner on 23-11-2021 is hereby made 

absolute.   

Send back the case diary in seal cover. 

Accordingly, Misc(bail) stands disposed off. 

Sessions Judge 
               Sonitpur, Tezpur. 


